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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABED BENCH

AT HYDERABAD
ek

0.A.735/94. Dt.of Decision_:_19-6-97.

K.V.Rao ' | .+« Applicant.
Vs

1.The Director General of Works,

New Delhi, . .. Respondent.
Counsel for the applicant : Mr.P,B,Vijaya Kumar
CCRAM:

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARKMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

. Heard Mr,P.B.Vijaya Kumar, learned counsel for the

applicant and Mr.V,Bhimanna, learned counsel for the respondents.
case of the
2. The/applicant as submitted by him are as follows:=~

The applicant in this OA is an Assistant Engineer
appointed on - * &
(Electrical)éﬁt/fegular posts w.e.f., 25-01-79 vide g% office.

order No,56/79. 1In that list he has been placed as No.l on the
basis of the seniority list. His probation was cleared w.e.f.,
25-01-81 aS Assistant Engineer by office order No,331/82, A

seniprity list of Assistant Engineﬁgswas circulated vidé C.M.Nc.

30/31/89~EC.1, dated 25-09«91, 1In the said list his seniarie+s
woe euwwl L Biwllz With 3 deemed date of regular promotion as

04-12-77. His prcbation was cnce again clezred on 4-2-79 in view
of the deemed gate of promotion vide office ofder No.154/89.

Against the seniority list j-ted 25-9-91 the applicant submitted _

-
a representation dated 14-1-92 protesting zgainst wke seniority
g« A7 regular

}iEE'ShOWDL?hen he was given deemed g5te of/promotion gs 4-12-77.
That representation was disposed of by the impugned order No.37/
8/92-EC-1 dated 30-3-22{annexure-a-1). It is seen that that

representation is disposed of by the Dy.Director of Administration.

3. This OA is filed praying for a direction to the
respondents to restore his seniority @s reflected 1r{off1ce
T his -
order No.56/79 and further ,efixation of/pay notiorally on par
with those Assistant Engineerg promoted after him but given higher

séniority over the applicant in the present seniority list,

4, . The learned counsel for the applicant submits that the
regspondents have not given him the speaking reply to &HQLEES
representation. The impugned reply dated 30-3-92 is jcggptic

and does not indicate the reasonsfor loweringrhis senior?%y.
o .
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S. A reply has been filed in this OCA., The learned
counsel for the gpplicant submits that he wil ;;tisfied if
his case is seen by the Director General of WO}ks, C.P.W.D.

Nirman Bhavan, iés he was of the opinion that his case was not [
fully dealt with aqf:he is hopeful that the Director Generalzggfks
C.?;W.D. will do justige in his case. 1In view of the above

- only

LN _..-a(.'_ —ets artmastel/Err Alenmesl AFf hie renressntation_huv_ the
Director General of Works, C.P.W.D. The learned counsel for
+ has ' .
the respondents submiﬁiﬁhgx he t®/no objection to issue such a
R -
direction to the Director General, CPNQ’to dispose of his

representation sfter personally.s perusing the same.

6. In view of the above submission, we feel it is not
necessary to go into the merits of this case. We leave it to
the Director General of Works, CPWD, to examine his case

personally and pass suitable_Speaking order,

is
7. Time for compliance/three months from the date of
8. Ko order as to costs.
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